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CENTRAL AOf11NISTRATiVE TRIBUNAL 
S 	

- °CALCUTTA BENCH 

'S No.U.A.524 of19g6 

-i 

Oats of Order ; 2.8.1999 

Present ; Hon'ble f1.3tl6 S.N. lllick, V.ice.Chairman. 

Hcn'ble lr.8.P.Singh, Administrative f1ember. 

ASIT RANJAN BAG' 

Vs. 

'UN ION OF IND IA & ORS. 
(POsT) 

0 

.5. 	- 	For the applicant ; 	tlr. 1.K.Bandopadhyay, ccunsel. 

For 	the 	respondents; 	1'Iz.S.K.[jtta, 	cujnsel. 
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OR O'ER 

S.N. 1all1ck, 	V. CO 

when 	this matter is taken up 	for hearing, it is submitted 

by.  Plr.19,K.Bandopadhyay, 	the 	ld.ccunsel appearing for the 

applicant that his clit will b e satisfied at this stage if 

the O.A. 	is disposed of with a peren 	tory direction upon 	the 

respcndent-.aithorities to conclude the impugned disciplinary 

proceeding and pass appropriate orders thereon as per extant 

rules within 	a specified period. 

Mr.S.K.1jtta, 	ld.cajflsl appearing 	for 	the respondents, 

has no Obj ecticn 	to the prayer being alloued. 

Under such cirajmstances, 	we find no for adjudica_. 

tin 	In 	this O.A. 	In view of the above prayer made by the 

applicants 	the O.A. 	is disposed of with a direction upon 	the 

respondent-au thorities tá conckide the inpugned disciplinary 

proceedings 	as per extant rules, 	and pa ss  final order thereon 
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within 	mcn 	from the date of comnunicati', of this 

order, We are givg to understand by the ld,cQinsel apr1hg 

for the applicant that the applicant will cooperate wj[th  the 

inpugned disciplinary proceeding for the purpose of fiialisation 

of the matter. 	 - I 	 •• 

4. 	No order is passed as to costs. L 

Singh) 	• 	• 	(S.N. Ma 1iick) 
Administrative !mber 	 Vic 9. Chairman 

r.s. 
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